FORM B
PROOF OF CLAIM BY OPERATIONAL CREDITORS EXCEPT
WORKMEN AND EMPLOYEES
[Under regulation 7 of the Insolvency and Bankruptcy Board of Indja
(Insolvency Resolution Process for Corporate Persons) Regulations,
2016]
Date: 18 April, 2019

To,
CA Rakesh Kumar Tulsyan
The Interim Resolution Professional/ Resolution Professional
Office No. 3, 1st Floor, B Wing,
Sukh Sagar, Akurli Cross Road No.1,
Near Station, Kandivali (East),
Mumbai-400 101.

From,

Ultratech Cement Limited,

Having its registered office at
B-Wing, Ahura Centre, 27 Floor,
Mahakali Caves Road, Andheri East
Mumbai MH 400 093 |N

Subject: Submission of Proof Of Claim
Sir,
Ultratech Cement Limited, hereby submits this proof of claim in respect of
the corporate insolvency resolution process in the case of AUREATE
MEDIA PRIVATE LIMITED. The details for the same are set out below:

PARTICULARS

Name of
Operational
Creditor

2 Identification
Number of

the | Ultratech Cement Limited

L26940MH2000PLC128420




Operational
Creditor

(iF AN
INCORPORATED
BODY PROVIDE
IDENTIFICATION
NUMBER AND PROOF
OF INCORPORATION.
IF A PARTNERSHIP OR
INDIVIDUAL  PROVIDE
IDENTIFICATION
RECORDS* OF ALL
THE PARTNERS OR
THE INDIVIDUAL)

Address and email
address of
operational creditor

Sahil Mahajan
Advocate for the Operational Creditor.
Office No. 105, Briya House,

for 265, Perin Nariman Street, Fort,
correspondence Mumbai - 400 001.

Email:sahilrmahajan @ gmail.com

Tel.: 9819046934
Total amount of Rs.5,98,810.25/- (Rupees Five Lakhs Ninety Eight
claim Thousand Eight Hundred Ten and Twenty Five
(including any Paisa  Only) comprising of an amount of
:ggirlisetni;at e Rs.3,54,734.25/- (Rupees Three Lakhs Fifty Four
gg;g;nencement Thousand Seven Hundred Thirty Four and Twenty

Five Paisa) being the balance amount of Invoices
and the amount of Rs.2,44,076/- (Rupees Two
Lakhs Forty Four Thousand and Twenty One Only)
being the interest thereto @ 219 per annum from
due date of the Invoices to 05.04.2019. Hereto
annexed and marked as Annexure “A” are the

Particulars of The Claim.




Details

documents by

reference to || 2 15.01.2016 1522514423 | 75,588/-

which the debt [[ 3 | 20012016 | 1522514737 | 75588/

can be 4 20.01.2016 | 1522514744 62,990/-

substantiated. 5. | 20.01.2016 | 1522514745 | 59,000/-
Hereto annexed and marked as Annexure “B1” to “B5”
are copies of the aforesaid Invoices along with the
transport receipts.

Details of any | No dispute or record of pendency or order of suit or

dispute as well as
the
pendency or order

record of

of suit or arbitration
proceedings.

arbitration proceedings.

Details of how and
the Debt

incurred.

when

Ultratech Cement Limited is a Company registered
under the Companies Act, 1956. The Operational
Creditor is doing business manufacturing and sale of
various grades of Cements, Ready Mix Concrete
material, Building products and Building Solutions
and is having its address as shown in the cause title
of the above Petition. Ultratech Cement Limited is
carrying the said business since many years and is a
leading Company in the line of the said products and
has earned good market value and reputation due to
the excellent services provided by them to its

customers.

As per request and Purchase Orders of Aureate
Media Private Limited, the Ultratech Cement Limited
had from time to time supplied the material to
Aureate Media Private Limited. The said goods were




duly received by the Aureate Media Private
Limitedwithout raising any dispute and objection. As
per the said Orders, the goods were delivered to
Aureate Media Private Limited and the Invoices
were also raised in the name of Aureate Media
Private Limited. As per the accounts maintained by
Ultratech Cement Limited, Aureate Media Private
Limitedfailed and neglected to pay the amount of
Rs.3,54,734.25/- (Rupees Three Lakhs Fifty Four
Thousand Seven Hundred Thirty Four Only) of the
following Invoices:

1522514263 88,186/

1 12012016

2 | 1501200 | 1522514423 75,588/-
3 | poo12016 | 122514737 75,5881-
& | poot2016 | 152251474 62,9901-
5 | s0012016 | 1522514745 59,000/-

The Aureate Media Private Limited owes Ultratech
Cement Limited an amount of Rs.3,54,734.25/- (Rupees
Three Lakhs Fifty Four Thousand Seven Hundred Thirty
Four Only) on the aforesaid Invoices. Hereto annexed
and marked as Annexure “C” is a copy of the Ledger
Account of Aureate Media Private Limited in the books of
Ultratech Cement Limited.

In order discharge the aforesaid liability, Aureate Media
Private Limited had issued the following cheque as
payment of the outstanding amount of Rs.3,54,734.25
(Rupees Three Lakhs fifty four thousand seven hundred

Thirty four and Twenty Five Paisa). The details of the




| said cheque is given below:

Sr. Cheque Cheque | Bankname | Amount (Rs.)1
N, Date No. |

1. 1 01.09.2016 | 013877 Bank of 3,54,234.25/-
India
Chakala
Branch
Mumbai
Total Rs.3,54,234.2/-

That the above referred cheque when presented for
encashment / clearance by Ultratech Cement Limited
with its Bankers, i.e. ICICI Bank, Pune Branch, and to
their jolt the cheque was retumned dishonoured with an
endorsement “Funds Insufficient” and the same were
returned back to Ultratech Cement Limited by their
banker with the memo dated 02.09.2016. Hereto
annexed and marked as Annexure “D” s a copy of
Cheque dated 01.09.2016 alongwith memo dated

02.09.2016.

Ultratech Cement Limited, through its Advocate, had
issued Demand Notice dated 20th August, 2018 under
Insolvency and Bankruptcy Code, 2016, calling upon the
Aureate Media Private Limited to pay Ultratech Cement
Limited a sum of an amount of Rs.5,40,755.25 (Rupees
Five Lakhs Forty Thousand Seven Hundred Fifty Five
and Twenty Five Paisa) comprising of an amount of
Rs.3,54,734.25/- (Rupees Three Lakhs Fifty Four
Thousand Seven Hundred Thirty Four and Twenty Five

Paisa) being the balance amount of Invoices and the

_




amount of Rs.1,86,021/- (Rupees One Lakh Eighty Six
Thousand and Twenty One Only) being the interest
inerelo @ 21% per annum from due daie of the invoices
to 10.08.2018 within ten days of receipt of this notice.
The packet containing the Demand Notice was retumned
with the remark “Intimation” on 21.08.2018. Hereto
annexed and marked as Annexure “E”(Colly) is a copy
of the said Demand notice dated 20t August, 2018 along

with copies of the Postal receipt and retumed packet.

DETAILS OF ANY
MUTUAL CREDIT,
MUTUAL DEBTS,
OR OTHER
MUTUAL
DEALINGS
BETWEEN THE
CORPORATE
DEBTOR  AND
THE CREDITOR
WHICH MAY BE
SET-OFF
AGAINST  THE
CLAIM

DETAILS OF ANY
RETENTION OF
TITLE
ARRANGEMENTS
IN RESPECT OF
GOODS OR
PROPERTIES TO
WHICH THE
CLAIM REFERS

10.

DETAILS OF THE
BANK ACCOUNT
TO WHICH THE
AMOUNT OF THE
CLAIM OR ANY
PART THEREOF
CAN BE
TRANSFERRED

Name: Ultratech Cement Limited
Bank : HDFC BANK (HDFC)
Branch: FORT (FRT)

IFSC Code : HDFC0000060
Account No. : 00600310025031
Account Type: CURRENT A/C




DOCUMENTS

ATTACHED T
THIS PROOF 0
CLAIM IN ORDE
TO PROVE TH
EXICTENCE AN
NON-PAYMENT
OF CLAIM DUE T
THE
OPERATIONAL
CREDITOR

Signature of person authorised to act

on behalf of the Operational Creditor

PURSUANT TO A
RESOLUTION
PLAN

Annexure “A "Particulars of the claim. |

Annexure “B1” to “B5” copies of the

Invoices along with the fransport receipts,
Annexure “C” A copy of the Ledger
Account of Aureate Media Private Limited in
the books of Ultratech Cement Limited,
Annexure “D”(Colly) A copy of Cheque
dated 01.09.2016 alongwith memo dateq
02.09.2016.

Annexure “E”(Colly) A copy of the Demand

notice dated 20th August, 2018 along with

copies of the Postal receipt and returned
packet.

Name in Block letters

Mr. Shailendra Jain

operational creditor

Position with or in relation to the

Dy. Manager (F&C)

Address of the person signing

B-Wing, Ahura Centre, 2nd Floor,

Mahakali Caves Road, Andheri East,

Mumbai MH 400093 IN




DECLARATION

l, Shailendra Jain, age - 51 years, of Mumbai, Indian Inhabitant, the Dy.
Manager (F&C) and the Authorised Signatory of Operational Creditor
abovenamed, having my office at B-Wing, Ahura Centre, 27 Floor,
Mahakali Caves Road, Andheri East, Mumbai MH 400093 IN, do
solemnly affirm and state as follows:

1.

Aureate Media Private Limited, the corporate debtor was, at the
insolvency commencement date, being 05.04.2019, justly and
truly indebted to the Applicant/Operational Creditor in the sum of
Rs.5,98,810.25/- (Rupees Five Lakhs Ninety Eight Thousand
Eight Hundred Ten and Twenty Five Paisa Only) comprising of an
amount of Rs.3,54,734.25/- (Rupees Three Lakhs Fifty Four
Thousand Seven Hundred Thirty Four and Twenty Five Paisa)
being the balance amount of Invoices and the amount of
Rs.2,44,076/- (Rupees Two Lakhs Forty Four Thousand and
Twenty One Only) being the interest thereto @ 21% per annum
from due date of the Invoices to 05.04.2019,

In respect of claim of the said sum or any part thereof, | have
relied on the documents specified below:

Annexure “A "Particulars of the claim.

Annexure “B1” to “B5” copies of the Invoices along with the transport

receipts.
Annexure “C” A copy of the Ledger Account of Aureate Media Private

Limited in the books of Ultratech Cement Limited.

Annexure “D”(Colly) A copy of Cheque dated 01.09.2016 alongwith
memo dated 02.09.2016.

Annexure “E”(Colly) A copy of the Demand notice dated 20t August,
2018 along with copies of the Postal receipt and returned packet.



3. The said documents are true, valid and genuine to the best of my
knowledge, information and belief and no material facts have been
concealed therefrom.

4. In respect of the said sum or any part thereof, neither | nor any
person, by my order, to my knowledge or belief, for my use, had or
received any manner of satisfaction or security whatsoever.

Date: 18.04.2019
Place : Mumbai

(Signature of the Clefir—nant)

( For Ultratech Cement Ltd.
Operational Creditor through its
Authorized Representative Mr.,
Shailendra Jain)



VERIFICATION

|, Shailendra Jain, age - 51 years, of Mumbai, Indian Inhabitant, the
Dy. Manager (F&C)  and the Authorised Signatory of Operational
Creditor abovenamed, having my office at B-Wing, Ahura Centre, 2nd
Floor, Mahakali Caves Road, Andheri East, Mumbai MH 400093 IN, do
hereby verify that the contents of this proof of claim are true and correct
to my knowledge and belief and no material fact has been concealed
therefrom.

Verified at Mumbai on this 18th day of Apri

C AN £
Signature of the Claimanty————

( For Ultratech Cement Ltd.
Operational Creditor through its
Authorized Representative Mr.
Shailendra Jain)



Annexure- “A”

Particulars of Claims

Sr. Invoice Date Invoice No. Amount (Rs.) Interest amount calculated
No. @21% p.a from due date of
the invoices 05.04.2019

L 12.01.2016 1522514263 88,186/- 59,819/-

2. 15.01.2016 1522514423 75,588/- 51,143/-

3. 20.01.2016 1522514737 75,588/- 50,926/-

4. 20.01.2016 1522514744 62,990/- 42,483/-

5. 20.01.2016 1522514745 59,000/- 39,750/-

Balance Amount of

Invoices Rs.3,54,734.25 |- 2,44,076/-

Total (Balance amount of Invoices+ Interest ) Rs. 5,98,810.25/-




ANNEXURE- B1

DW“DH\ g-\,)

- ‘Excise Gate Pass Cum Invoice ORIGINAL FOR BUYER
TAX INVOICE (UnderRuls 110f Central-Excise Rule, 2002) :

 UltraTech Cement Limited
" * Unit: Building Products Division
Plot No. 61/1 & 2, 94/1 & 2A, 95/4 to 6, Village - Chikhale & Vijaypur, Wada,
: _ Palghar ( Maharashtra ) - 42]

tra ) - 421 303,
Invoice / EGP No. : ‘ Date :
Customer Code No. : 1522514263 Tavoice for Removal §¢ gL IR from s factory or warchouse with
Name & Address of Buyer: | without payment of y for hor consul:npﬁonorexpt:lr;l
. Ex i : -V O ll lezn ’
431304A257 D o
Div. Office : Kalysn - 1, Chandrama Building, Vaipeer Road, Kalyan (W)
Registration No :

A & H AMBIENT MEDIA PVT. LTD .
103, KASHIRAM JAMNADAS BULDING, 15 FLO, PYMELLO ROAR SN At} aacrosezvimons

BCC.No,
Name & Address of Consignee :
e o Name of Excise Commodity
A & H AMBIENT MEDIA PVT. LTD }
Sireevardhan Turiff Sub Heading No, , ARACLEMILEMDZ
Purty's GlstoeTediesn: '
. i : AUTOCLAVE AERATED CONCRETE
. Ex. X . Date & Time of Issue of In :
C. Ex. Regn. No Po - Mail rec.07.01.2016 orieme TV eg101190
TIN. No. : :
CST Reg. No. " Date & Time of Removal of Goods : 19,01.2016-13:01:30
. . Excise ' Excise Duty * Bill Value Bx
Quantity Duty % VAT % B 12 BABOGET/ Bs. Round off
81 Description of Edu Bdu Cess CST V.
No. Goods UoM comt% | CT% Re. - Rs, :
Ses B Hr Assessable Sec & Hr ED Freight & Octro P
; 0 id reight i valoe in Rs,
[ AUTOCLAVE AERATRD ] H gm Value Ra. Cess Rs. . Rs.
i AAC (BLOCK)# SIZE 6003 200X 150 MM, 1400000  NOS 39.058 ‘1 5468148
54,681.49
ROAD 6.835.00
X
MB T, : 900
MH43YS271 ; : 2.470.00
% | £1.986.49
5.0 # 4013082230 ' ’
. ‘ 5.00% | 419933
Comm [V, # S804 : . 018
ol - N TR TE00
: mmmmu Fundred Six Only
Mods'of Transport - Rupess: Six Thousand BighthitdetlXineyeFive Only Vehicle No =
8.0 . Comm Inv. L.R. No.:
Amount in Words : '
Excise Duty in Words :
Incoterms
Delivery Order No. . ) Delivery Order Date
CINNo. -« —CIN; L2G530MFAZI00PLC T 28 20
Certified that the particulars given above are true & comect &the amount indicated represents the For UitraTech Cemant Limited
pﬁcewmﬂychmgedmdmmhmhmﬂowofmyaddiﬁondwmidmﬁmdirmﬂymmdimﬂy {Building Produees Dévision)
from the buyer. . .
Checked by : 3 {Authorised Signatory)
TIN No.: : - / - N\ CST No.:
“Wehmbymﬁfy;hﬂmylommgismﬁmcaﬁﬁm.e\mduﬂw" : * A JEENY in force on the date on which the sale of goods

speciﬁadhathi:minvoiocismdebymdmapﬂﬂmﬂwmmcﬁ of ifeyvered by thiad® idroich b effected by me/us and it shall be accounted
forﬂletlunovcrofﬂlﬂwhﬂcﬁlingﬂfmm@ﬂmduem,lfmy nEYPRC Bo A A i

We hareby confirm that we have received above referred material in ggp o
transportation (To be nsed for CENVAT Purpose.} )

Date ; Time:

i —

¢
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TERMS & CONDITIONS

qy 0 A o INE
PhE L .

w .« -1 - Incase you are eligible for.concessjonalrate of tax, please amange.to send us therelevant,
C form pertaining to this invoice immediately. No reminder wilt be issued in case the daclaration
is not received within ten days from the date of issue of this invoice and your account will be
debited with the balance tax.

2. Payment should be made by Cheque / DD only infavour of * Ultratech Cement Limited *
3. The Payment of the invoice should be made in advance or within the due period from the
e date of issue of this invoice, otherwise interest @21% per annum shall be charged on the
outstanding amount from the due date.

. . 4. Goods once sold will not be taken back.

o+ 5. Subject to Mumbai Jurisdiction. e
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ANNEXURE- B2

(b D2 54

| | - Excise Gate Pass: Cum Invoice ORIGINAL FOR BUYER
TAXINVOICE - -~ _ (Under Rule 11of Central-Excise Rule, 2002) S

. Udit: Biﬂ!tﬁngProdnmstmon
Plot No. 61/1 & 2, 94/1°& 2A, 95/ to 6, Village - Chikhale & Vijaypur, Wads,
- __Palghar (Maharashira ) - 421 303.
Involce { EGP No..: e ' .. _|Date:

“Ulralech Cement Limited R0

Cusiomer Code Mo, ; _ 0514423 | 1avolco for Remorel from s fctory i wezehouse with
Name & of Buyer: . S ‘ Iwwmnmof A mm%
BI3A2ST | e T oo

| Div. Office : Katyan - 1, Chandrumis Building, Valpser Road, Kalyan (W)

‘ -Registeation No+ -
A&HMIENTMEDIAFVT LTD

103, KASHIRAM JAMNADAS BULDING, isrrno momu% 't.} ARACLOH2LEMO2S

& Address \
Neme & Adiem or | Name of Bxsise Commodity
A & H AMBIENT MEDIA PVT. LTD S
Shreeverdhan SRR - a "Tarif Sub Heddinig No.
Party's Shoorvaniinm: - o
C“::.Rowi.No C ST : o Date & Tz of 3o of vois ; AUTOCLAVE AERATED CONCRETE
; " * 'Po~Mailrec.07.01.2016

. AAACLGAMLEMU26

1

| i, To-MalmeGTOLe oo 101190

CSTReg.No. - : ... | Dutad Time of Removal of Goods : 1501 2016-13:01:30

wirw | BemDw " Bill Value Ex off
- VAT% 15 NADOGET  Ba Round

SL

: N P L . Cm\ . CST/VAT
el camOMonlB anast M L B | g
- Aseussblo - Sec&FrED. | Fright & Octi valus i6 Ry,

CasRs.

| : ‘EQQ@U? iﬂt\u e wm\( BT 46,960.84

IESTITE TTIACREEE LT ..a. -

XA VISR N PER T R B "
- B i ';._.;,..__, e o
RS sy oo l R R e VA T S 46,9694
. g it sl d ‘
T TR TR, T TG el [ 0E G § - 000 _
MB )| — S .
MH 3 ) - ' pnit-ebhanyed] ekt 1"‘&:"; .\!'E":-.:"-’:‘ = 519.”.@ L|
1764 71,988.84 -
.0 # 4013082230 T
. o R B I 500% || 3343
[ Coim V. 7 8830450437 ' ) - 0] Lv
from | | ' o ' ' ' o
| mmmmmmwl
Modeof'hmnpm Rupeee: ﬁwmm Vehicle No:
5.0 : _CommTnv. 1. R, No.:
| Amount in Words : : ' : :
Excise Duty in Words : -
. Delivery Order No. . : . . Delivery Order Date
CINNo: -. : — CIN: LIGHUMHBNOPLCIZAZ

Cemﬁedthmthepmwlmgwmabovemm&m&lhemmmmm
pmewmﬂychugedmdlhatﬂme!smﬂowofmylddmdmidemmmdmcﬂyor

For UltraTech Cement Limited
g odoun D)

from the byer

Checkad by : {Authorisad Signatory)

TIN No.: = ' : -

Wemym&,&ﬂmylwmgmummﬁmmda&a"mhmm falud{ebies in foppdioubthbliate on whick the sale of goods
in this tax invoice is made by me/us and thet the of gale.coverolibpathis tax inyly @ccted bl Whe/us and it shall be accounted

for the tumover of ales while filing of retarn and the duie tax, mymibhonmé it

-1 Weherabyomﬁnnﬂmwehawmewednbowrefemdmkmlmmdwndlm e

nmsportnﬂun(’l‘obemedﬁxCENV]ﬂ'Pmpou.) .
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e o fcrmpaminlngtothisinvdmmmwvﬂam«mm insued in-caseithe declaration !

- ls.notracalved withinten-days mme date.of issus.fthis invoide and your atmunt will b

D deblte,dwithmebalanmm | e o

B A Paymenf shou]d Ee made by Cheqiie 7 DD ¢ o"lﬂrgtﬁvour o}
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ANNEXURE- B3

G
e 3 °

- _ Excise Gate Pass Cum Invoice ORIGINAL FOR BUYER
‘%X.INVOICE (Under Rule 11of Central-Excise Rule, 2002) :
i ’ . - -
- UltraTech Gement Limited
Unit : Building Products Division
Plot No. 61/1 & 2, 94/1 & 2A, 95/4 to 6, Village - Chikhale & Vijaypur, Wada,
. . Palphar ( Maharashtra } - 421 303,
Invoice / EGP No. : ‘ ' . |Date:
Customer CodeNo: 1822814737 Wmmm%qﬁﬂﬁmma&cmmwmmm
Name & Address of Buyer: - Iwiﬂm:paymmtufdug fhcmecommpﬁo;lorexpon.
: : i : -V, of Kalyan.- 1, R 2nd Floor,
431304A257 e
: Div, Office : Kalyan - 1, Chendrama Building, Valpeer Road, Kalyan (W)
- Registration No :
A & H AMBIENT MEDIA PVT. LTD L
103, KASHIRAM JAMNADAS BUILDING, 18T FLO, PD'MELLO ROAI} MAN NOEAS'I:', } AAACLE442LEMO26
Name & Address of Consignee :
e S | Name of Excise Commodity
A& H AMBIENT MEDIA PVT. LTD ‘
Shreevardhan - Tariff Sub Heading No. : AAACLAM 026
Party's SiRevanihe: y TED CONCRE
, ) , AUTOCLAVE AERA INCRETE
CExRegnNo. ©.  py_ bgi rec 19012016 Dafe & Time oflesus of Ivole® + ca101190
TIN. No. : .
C3T Reg, No, TSR ' Date & Time of Removal of Goods : 20,01.2016-13:01:30
’ Excise * Exgise Duty " Bill Value Ex
‘ Cuantity Duty % VAT % A 20 MADOCRT /R, Round off
SwlH 1 spsastbl Sec & Hr ED Freight & Octroi writoy
8 g reight i ue in Rs,
{ AUTOCLAVE m:r e ] 4 Com Valus Rs. Cess R. Rs.
1 AAC (BLOCK ¥ SIZE 600X200X | 50 MM : L200.008 NOS 39.058 45,869.34
46,869 84
ROAD 5,859.00
ALY
M B TRIANSPORT C &
MHO4ER2327 — 19,260.00
1833 ' 71,988.84
S.0# 4013082937
_ |- 5.00% 3,599.43
COin Y- ¥ 8830430837 ; ) U.27
Total - ’ 5. 58800
R [ Fmdred Eagiy Eight Ul
Mode of Transport - Rupees: Five ShadrdEipatne Only ' Vehicle No ;
$0 : Comm Inv. L.R. No.:
Amount in Words : :
Excise Duty in Words ¢
Incoterms
Delivery Order No. '
CINNe. .. _ TN L 25 0RH2000PLCT287 20
Certified that the particulars given above are true & correct &the amount indicated represents the
price actally charged and that there is no flow of any additiona! consideratiom directly or indirectly
from the bayer.
Checked by :
TIN No. : : . _ H
*I/We hereby certify that my/our registration certificats under the” Maharashtra Vahie Added Tax Act, 2002" i3 ;
specificd in this tax invoice is made by me/us and that the transaction of sale covered by this tax invoice has bedyTibati
for the turnover of gales while Bling of return and the due tax, if any payable oh the sale hag beenpaidmnhnllbe
We hereby confirm that we have received sbove referred material in good conditions along with duplicate copy of gtiroC prt
transportation (To be used for CENVAT Purpose.) o . c S . .
Date i SR ngmm&Name:_ngananywhmsrecewmg
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- TERMS & CONDITIONS
PR

. o3 I CASE you are eligible for.concessional.rate of tax, please arrange {o.send us the relevant, -
form pertaining to this invoice immadiately, No reminder will be issued in case the declaration
is not received within ten days from the date of issue of this invoice and your account will be
debited with the batance tax,

2. Payment should be made by Cheque / DD only infavour of * Ultratech Cement Limited "
3. The Payment of the invoica should be made in advance or within the due period from the

date of issue of this invoice, otherwise interest @21% per annum shall be charged on the
outstanding amount from the due date.

4.  Goods once sold will not be taken back. - _ .
. R AT
25, Subject to Mumbai Jurisdiction. TRETH fnagtis
3‘5:’,:' i
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ANNEXURE- B4
Drncyane DL\\, 6?

-

-

-

. Excise Gate Pass Cum Invoice ORIGINAL FOR BUY
TAX INVOICE {Under Rule 11of Central-Exciss Rule, 2002) - o

. UltraTech Cement Limited
" . Unit: Building Products Division
PlotNo. 61/1 &2, 94/1 & 24, 95/4 1o Village - Chikhale & Vijaypur, Wada,
. ' p 1

tra ) - 421 303,
Invoice / EGP No. : : Date : _
Customer Code No. ; 1522514 744 Invoics for Removal 2Yop 20346 from » fectory 6r warehouse with
Name & Address of Buyer . . /wizhmupaymentofdntyfcrhomeconsump&onorexpm
‘ Excise‘nge:nge-V,ofKalym.— 1, Ruby Plazs, 2nd Flor,
: " | Div. Office : Kalyan - j, Chendrams Building, Valpeer Road, Kalyan w)
Registration No ;
A&HMWR@IAPW.LE . - . ‘
A CASHIRAM JAMNADAS BUILDING, 1ST FLO, PDMELLG ROAL .liﬂﬁigo EAST, } AAACLOAILEMO26
Name & Address of Consi .
gee 7 Name of Excise Commodity
A & H AMBIENT MEDJA PVT. LD :
AAACLEA12LEMO2%
Shreevardhan Teriff Sub Heading No, : o
Pariy's Sxervaiivg .
.. ice . DUTOCLAVE AERATED CONCRETE
N o Mallie.19.01.2016 e & Timeoflien o avice ;00
TIN. No, . ]
CST Reg. No. — - . Date & Time of Removal of Goods : 90,01 2016-13:01:30
i | Excise Excise Duty " Bill Value Ex ‘ o
| _ Quantity. Dty % VAT % B 20, 0PD0GST /e, Round off
SL ipth
N, Desteipton of UoM R CST% Eau S LvAT
ey - - Total Invoice
: Asgsssable See & Hr ED Freight & Octoi value in Rs,
[ AUTOCLAVE AERA’ ] B ,(‘!au Value R, Cess Ry, Rs
1 AAC (BLOCK)# SIZE 600X 200X 150 MM 1,000 NOS 35.058 39,058.20
39,058.20
ROAD 4,882.00
; 181y
M B S ' .'x_ e}
MH 16,050.00
Isso 55,990.20
8.0# 4013082937 ) j
) T 5005 2,999 52
Total
e
Mode'of Transport : our Only Vehicle No ;
5.0 ., Comm Inv, : L.R. No. :
Amount in Words ; : - v,
Excise Duty in Words ; . . *
Delivery Order No. _ . ) T . _Delivery Order Date
CINNo. -. , _CW'EMMHMW —
Cemﬁedthuﬂlcpnhmdmgvmabmmm&ma&theamomindicated roscohguimn - For UltraTech Cement Limited
price actually charged and that there is no flow of any additional consideratiom . (Building Products Division)
Checkad {Authorised Signatory)
TIN No. ;
”Wehmbymufy}hmmyfmmgimﬁmeuﬁﬁcmmme"m tre ) B 0029 i orce dmdateonwhichﬂaeme'nfgoods
Spmiﬁedinﬂﬁsminvoiceismldebym‘uspg;dﬂmﬂgmwonofmp d Py this tax inw i1 ¥) by mefus and it shall be accounted
forthctkmvm-ofshluwhﬂeﬁlingofmﬁrnmdthemﬂax,ifmypayahle ’ i
: Weherebyconﬁrmﬁmwahavemeivedibwerefmedmtuinlingmtf Y i through
‘ mﬂsportaﬁun(TobeusedforCENVATPmm.) '

Date: - Time : o

gAtore & Name : Person / Party who is receiving'

¥ matenal w H] UDDer starmmn

o b
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TERMS & CONDITIONS

R 7.'.‘,-.’. Eaot e n

4. Incase youare eligible for.concessional rate of tax, please arrangerto send us the relevant . -

form pertaining to this invoice immediately. No reminder wili be issued in case the declaration
1s not received within ten days from the date of Issue of this invoice and your account wilf be
debited with the balance tax.

2.  Payment should be made by Cheque / DD only in favour of * Ultratech Cement Limited "

.3 The Payment of the invoice should be made in advance or within the due period from the

date of issue of this invoice, otherwise interest @21% per annum shalf be charged on the
outstanding amount from the due date.

1

4. Goods once sold will not be taken back.

s II B
. C e : L YR B
+ 5. Subject to Mumbai Jurisdiction. Y, LR Pk
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ANNEXURE- B5

13

- - e fa
Yevooune DS

Excise Gate Pass Cum Invoice ORIGINAL FOR BUYER

TAX INVOICE ' {Under Rule 11of Central-Excise Rule, 2002)
_UltraTech Cement Limited
" . Unit: Building Products Division
Plot No. 63/1 & 2, 94/1 & 2A, 95/4 to 6, Village - Chikhale & Vijaypur, Wadsa,
- Palghar ( Maharashtra } - 421 303.
Invoice / EGP No. : ' | Date :
Customer Code No.: 1522514745 | ovoice for Removal @R OB trom a factory or warehouse with
Name & Address of Buyer : _ lwithmﬂpaymeﬂofdm\;;fo;;;memumpﬁo;mm
. . j H -V, = 11R by 3
431304257 Dbumalarsats e oS
Div. Office : Kalyan - 1, Chandrama Building, Valpeer Road, Kalyan (W)
-Registration No :
A & H AMBIENT MEDIA PVT. LTD '
103, KASHIRAM JAMNADAS BULLDING, IST FLO, PVMELLORO:! iﬁ&ﬁ%ﬁaﬂ} AAACLEA42LEMO26
Name & Address mew )
e ° _ Name of Excise Commodity
A & H AMBIENT MEDIA PVT.LTD
Shreevardhan Teriff Sub Heading No.
Party's Shaes vaniing. '
CERNG. © by il e 19012006 | Date & Time of Issue of Invoice - 1;:;:4 SROE;‘ORACTORYMORTAR & CONCERE.
“TiN. Ne. . B
CSTReg.No. R Date & Time of Removal of Goods : 20.01,2016-13:01:30
. Excise - Excise Duty * Bill Value Ex
Quantity Duty % VAT % Rs. 20 DADACST /s, Round off
asuL,. Description of oM - 03%‘ . CST% Edu Rfm CS]I;QIAT .
Sec & Hr Assessabl Sec & Hr ED Preight & Octroi froiriteg
I 8 r e L value In Ks.
[ NON REFRACTORY on?mcoucm?} vy cd bl 1o
I[ FIXOBLOCK ( JOINTING MORTAR ) 40K GSX 100 Bags 4000 MT 0,806,320 4322528
43,2258
ROAD 5,403.00
241
M B TRANSPORT CO $-80
MH431IS861 | 3,816.00
1836 - 5244428
5.04 4013082938 ‘
7 1Z50% 6,555.56
CHmR IV, ¥ 383031835 L%
[Totat _ — A /
. GR;\WAL- - .
Mode of Transport -~ RUpees: Five THOUSENAIRAME HRMGIPAEBOMOBTY Vehicle No ;
8.0 . ' L.R No.:
Amomnt in Waords
Excise Duty in Words
Incoterms
Delivery Order No ’ very Order Date
CIN No. s i LIN.
Certified that the particulars given above arc true & correct &the amount indicatediye For UitraTech Cemaent Limited |
pneeacmnllycha:gedandthntﬂ:eremnoﬂowofmyaddmwalcmdmam' % (Building Prochacts Division) ;
from the buyer.
Checked by : J(Authorised Signatory)
TIN No. :

R . Frorce on the date on which the sale of goods |
spemﬁedmlbmtaxmvmoenmadebymdusmdﬂmthehmmcmmofulcwvmdbyﬂmmm 0iCT Nas been eﬁ‘ecwdbymefusmdltshallbeaccounted ‘

fmthemmnverofﬂleswhﬂeﬁhngofmnmdﬂmdlwlu.xfmymahlemﬁxesalehaabeenpmdouhallhepaxd
: Weherebyconﬁrmﬂmwehavcmvedabwemfmdmamnﬂmgoodoondmomalongmthduphm:copyuﬂnvomthmugh
transportation {To be used for CENVAT Purpose.)

Date : %:

S:gnamre & Namc Pm.on! Pany who 1§ receiving
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TERMS & CONDITIONS

AT

In case you arg eligible for concessionai rate of tax, please amange fo.send ys the relevant . .

fonn pertaining to this invoice immediately. No reminder wilk be issued in case the declaration

s not received within ten days from the date of issue of this invoice and your account will be
debited with the balance tax.

'Payment should be made by Cheque / DD only infavour of * Uitratech Cement Limited

The Payment of the invoice should be made in advance or within the-due period from the
date of issue of this invoice, otherwise interest @21% per annum shall be charged on the

outstanding amount from the due date.

Goods once soid will not be taken back,

Subject to Mumbai Jurisdiction.

BRI /L
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*?lclc.' Bank:

‘eplember 03, 2016

tef No: 49538

Sustomer Neme ULTRATECH CEMENT LIMITED
A\ddress .+ B WING, AHURA CENTRE, 2ND FLOOR,
MIDC, MAHAKALI CAVES ROAD,

ANDHER| EAST

MUMBAI

400093
P‘*\@SﬂpNo T 49938

Cumtimer Code : ULTNPD

rroduct Gode ¢ LOCDRM I CLEAPCOLLEST

mugr\\bs ‘ |
/ .

Return Slip Memo ‘ .

Return Date 102092016

Yolal Amount * INR 3,54.334.25

@Io Dep.Sip No_instrurent , i t [Orn.Bank_|Om. Brawer Mame Inst: stum Reason - |
i lovacesr 1387 oao0is 1013 o2 A HAMBIENT |INR_3,54,234.25 NDS INSUFFICIENT ]
Signalure Of Bank Offcid
L
|
i
i
I
i
]
Iy -
peod !
43 o116 A2EF
0%q . geD260e U2
Rev " 242500209
C4s- 2o0lT044RY
Branch Address: NEICE: LANDMARK RACE
PUNE ’ RSPWRRCLE, VADODARA 390007
ICICI Bank Lid. hE- (CICI BANK TOWERS
Regans! processing Center,2nd fico \ ) iOMP‘-Ex
Pushpam Plaza,Near Hotel Nandadeep SR NOA
Tadiwala Road,Pune '
411001 Page 1 o1 -

B L EC R N



| ANNEXUR_E— E (Colly) .
I\\‘l MAHAJAN & MAHAJAN beowe ¢ ( vag

ADVOCATES AND LEGAL COnsULTAN'rs

BY. REGisTEREbA.D.

FORM 4 ,
[Refer fo clause (b) of sub-rule (1) of rule 5]
' FORM OF NOTICE WITH WHICH INVOICE DEMANDING PAYMENT IS TO
BE ATTACHED _
[Under Rule 5 of the Insolvency and Bankruptcy (Application fo
Adjudicating Authority) Rules, 2016) -

20t August, 2018
To

AUREATE MEDIA PRIVATE LIMITED
A-31, Yayati Srishti CHS Ltd,

Srishti HSG, Complex Sector-Il,

Mira Road, (East) Thane,

Thane MH 401104 IN.

From:

ULTRATECH CEMENT LTD.
Ahura Cenfre, B- Wing,

21 Floor, Mahakali Caves Road,
Andheri (E), Mumba1 400 093.

Subject: Notice attached to invoices demanding payment

Sir, ‘ .
Ws address to you on behalf of our client Ultrate;:h Cement Ltd., having

their registered office at Ahura Centre, B- wing, 2 Floor, Mahakali Caves Road,
Andheri (E), Mumbai - 400 093, who has instructed us to write to you as under:

1. Ourclientis a Compény incorporated under the Corhpanies Act, 1956 and is
'dding business of manufacturing and sale of various grades of Cements,
Ready Mix Concrete material, Bullding products and Building Solutions. Our
client is carrying the said business since many years and is a leading Company

Office: IOS Birya House, 265 Perin Nariman Street Fort Mumbai 40000[
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P\1 MAHAUJAN & MAHAJAN

ADVOCATES AND LEGAL CONSU!.TANTS

in the line of the said products and has eamed good markef value and.
reputation due to the excellent services provided by our client to its customers.

2. Our client says that you “Auréate Media Private Limited” is a company
registered under the Companies Act 1956. The erstwhile name of “Aureate
Media Private Limited” is *A & H Ambient Private Limited".

3. As per your requests and orders, our client had supplied the material to you
from time to time. The said material was duly received by you without raising
any dispute and objection, for the same our clieni had issued. As per the books
of account maintained by our client, you failed and neglected to pay the amount
of Rs.3,54,734.25/- of the following Invoices:

Amount (Rs.) .

Sr. No. ~ Invoice Date ~ Invoice No.
1 12.01.2016 1522514263 86, 186/-
) 15.01.2016 1522514423 75,5881-
3. ~20.01.2016 1522514737 75,5801
7 50.01.2016 1522514744 62,9901
E. 70.01.2016 1522514745 59,0007-

The copies of the Invoices alongwnh Transport Recelpts are hereby attached
as Annexure "A”,

In order discharge the aforesaid liability, you had issued the following cheque

~as payment of the outstanding amount of Rs.3,54,734.25 (Rupees Three Lakhs

fifty four thousand seven hundred Thirty four and Twenty Five Palsa) The

details of the said cheque is given below:

Sr. Cheque | Cheque No. . Bank name Amount (Rs.)
No. . Date : _ :
1. | 01.09.2016 013877 Bank of India 3,54,234.25/-
Chakala Branch
Mumbai
Total Rs. 3,54,234.25/-

Office: 105, Birya House, 265, Perin Nariman Street, Fort, Mumbal - 400 001.

Tel: +91 22 65157875 / 76 | Mobile: +91 9819046934 | E-ma: contactus@mahajanlegal.com
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MAHAUAN & MAHAJAN

ADVOCATES AND LEGAL CONSULTANTS

That the above referred cheque when presented for encashment / clearance by
our client with its Bankers, i.e. ICICI Bank, Pune Brench, and to their jolt the
cheque was retumed dishonoured with an endorsement *Funds insufficient’
and the same were returned back to our client by their banker with the memo
dated 02.09.2016. The copies of the Cheque alongwith bank memo dated
02.09.2016 is hereby attached as Annexure “B".

.- When the aforesaid facts were informed to you, you sought time to clear the

outstanding dues and requested our client net to file legal proceedings.'

In spite of our client repeated requests and reminders to you for the payment of
aforesaid outstanding due_amount of you deliberately neglected and avoided to
pay the saidt amount to our client. Our client is also entitled to an interest @
21% per annum on the said amount of Rs. 3,54,734.25 (Rupees Three Lakhs
fifty four thousand seven hundred Thirty four and Twenty Five Paisa) from due
date of the said invoices till the date of the said payment,

In the circumstances, our client hereby. call upon you to pay to our client a sum
of Rs.5,40,755.25 (Rupees Five Lakhs forty thousand seven hundred fifty five
and Twenty Five Paisa) compﬂsmg of an amount of Rs.3,54,734.25 (Rupees

- Three Lakhs fifty four thousand seven hundred Thirty four and Twenty -Five

Paisa) being the bafance amount of Invoices and the amount of Rs.1,86,021/-
(Rupees One Lakh Eighty Six Thousand and Twenty One Only) being the
interest amount calculated @ 21% per annum from due date of the Invoices till
10.08.2018 within ten days of receipt 'of this notice, failing which our client wil
constrained to initiate appropriate legal proceedings against you. A copy of the
statement showing the list of the Invoices along with interest calculation is
hereto annexed and marked as Annexure "B”.

in the event you do not repay the debt due to our client within ten days of
receipt of this notice, our client may file an application before the Adjudicating

Oi’ﬁce 105, Birya House, 265 Perin Nariman Street, Fort, Mumbai - 400 001,

Tel.: +94 2265!57875/76 | Mobile ile: +91 98!;046934 | E-mait: contactus@mahajantegal.com
. // e
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AWOCATEB AND LEGAL CONSULTANTS

Authority for initiating a corporate insolvency resolution process under section 9
of the Insolvency and Bankruptcy Code, 2016.

Yours truly, o

‘/ 1Ly
Mahajan & Mahajan
Advocate of Ultratech Cement Ltd.
Office No. 105, Briya House,
265, Perin Nariman Street,
Fort, Mumbai - 400 001.
Tel.: 022-65157875
Encl.afa

1. Annexure “A"- Copies of the Invoices.
2. Annexure “B” - A Copy of chequé alongwith the bank memo.

3. Annexure “C" - List of the Invoices a{dng with interest calculation.

Office: 105, Birya House, 265, Perin Nariman Street, Fort, Mumbai - 400 001
Tel.: +91 22 65157875 / 76 | Mobile: +91 9B|2046934 | E-mail: contactus@mahajaniegal.com
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